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IF THE CREMNTRAL ADMINISTRATIVE TRIPUNAL : HYLERABAD BENCH

AT HYDERARAD

} *k &
C.32.270/26, 1 » Bts of becision i
1. P,H.Rajade 12, K.Yaxman
2. A.Anbalgan 13, A,Munirathaam
3. G.FPaneer Selvan |14. P.Krupavaram
4. K,"abu Rae 15, &.Devadas
5. Kishan Dulbaji 16, 1.T.Gajbhey

6. MiR.Gangadharam 17, K,Narayana Sayanna
7. M J.Sundar Raj 18, K.Rajamallaiah

g, T:Feddanna 19. G,Laxmanna Laxman
9, Chinnaiah Baligadu 20, Deshmana Gulab

1G, MN.N.Durga Prasad 21, D.,Rambabu

11. A.Chinnasamy \ o

Vs i

1. The Secretary, (E)
Railway Beard, Rail Bhavan,
New Delhi,

2. The Divi, Rly.Manager(ﬁ),
Hyvderabad Divisien, SCRly,
Sec'bad-500G 377, -

Counsel feor the applicants Mr.P.Retheiah

.»Appilican

-t

. Respondente,

Ceunsel for the respondents : Mr.C.V.,Malla Reddy,Sf for Rlys.

CORAM: =

L I

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
| o
THE HON'BLE SHRI B.S5,JAI PARAMESHWAR : MEMBER (JUDL.)

i
'k kK ok

CRAL CRDER (PER HON'BLE SHRI R, RANCARAJAN : MEMBER (pDMN.)

|
b

Heard Mr.G,S.Rae. for Mr,P.Rathaiah, learned counsel

Reddy, learned ceunsek for, the respondents.,
2. There are 21 applicents in this Ca, They
OA praying fer a directien te the respondents to prom

eligible applicante to the;graﬁe ef R, 2000-3200/- and

t
f

WeP L T,, 1=3-23,. !
3. A reading of the CA does not give us any if
varieus cententiens en which OA has te be allewed or
Hepce, it is improper on our part to dispose of the G
:)V B/

|

|

for the applicants and MrTG.V.R.S.Gurupadamyfar Mr.C.V.Malla

Filed this
pte the

/-1600~2660/-
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cketchy details given in this CA, Hence, we feel that
cannet be disposed of en Aerigy
applicants have submitted representatien dated 5-5-95

Tt is stated that the said‘ représentation is still to

disposed of. |
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the OA

Hewewer, we find that the

be

4, Bath the sides agree that a direction may Pe given to

R=2 te dispose of their representation dated 5-5-985,

et

the learned coeunsel fer the applicants submit that the

ﬁt&"- ' vzj;.‘.“

tatier cheuld be disposed of by the SP(, who is Headqgy

the Headquarters office, We do net thing any reascn %
such a direction, }
5. In view eof the ;beve, the CA is dispoesed of

R~2 to dispcse of the representatien of the spplicant

5=-5-85 in accerdance with the law expeditieusly. Ne g

A | :

{B.S,JATTA (F. RANGARAJAN

MEMBER(JUDL.) RS MEMBET { ADMN, )
1@_?}&?“
Dated : The 26th_Auqust, 1998, !3“
(oictated In the Cpen Court)
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" 1. -The Sacretary{E),‘ﬁ&ilQay Euard;
. Rail Bhaven, New Delhi.

2. The Uivisional Hailuéy Mlanages, {F), Hydérabad Divisio
© gouth Central Railway, Secunderabad,

3. 'One copy tu“Mr.ﬁ.ﬁathaiah,AdvccatE,CﬁT,Hyderabad;
4, One copy to Mr.C.V.FMalla Reddy,8C for Railuays,CAT,HY

5. Onz copy to D.A(A),CAT,Hyderabad,

S;-Dda,duplicate Cony.
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